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trawlers who had undertaken export obliga-
tion at the time of import of these trawlers 
as deemed exports, for purpose of fulfil-
ment of export obligation. Necessary 
instructions in this regard have been issued 
to the hcencing authorities. 

Such .trawler owners are permitted to 
make us of the existing plants for process-
ing their own catches for export purposes. 

Seizure of Foreign Currency at Madras 
Airport 

3796. SHRI D. P. JADEJA : Will the 
Mimster of FINANCE be pleased to 
state : 

(a) whether numerous air passengers 
with Indian passports have been apprehen-
ded with foreign currency at Madras Air-
port in 1983 and 1984; 

(b) if so, the number of people thus 
apprehended at Madras Airport in 1983 and 
1984 respectively by the Custvms authori-
ties; and 

(c) the total amounts seiz~d in this 
manner in 1983 and 1984 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAR-
DHANA. POOJARY) : 

(a) to (c) The details showing the num-
ber of .air passengers holding Indian pass-
ports apprehended at Madras airport, 
during 1983 and 1984 and the value of the 
foreign currency seized by the Customs 
authorities from them, are furnished be-
low:-

Year 

1983 
1984 

Number of air 
passengers 
apprehended 

Value of foreign 
currency seized 
(Rs . in lakhs) 

·---------
b5 
81 

9.66 
16.76 

[Tra;zslation] 

Steps to Cbeck IHcgal Mining in 
Pithoragarh and Dchradun 

Districts ( U P ) 

3797. SHRI HARISH RAWAT : Will 
the Ministt:r of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether he is aware that mining 
work is beins carried on continuously by 

certain mine owners in Pithoragarh and 
Dchradun districts of Uttar Pradesh in 
contravention of the mining laws; and 

(b) if so, the steps being taken to 
check this illegal mining ? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHEl: 

(a) Contravention of mining laws has 
been detected m Pithoragarh and Debra-
dun d:stricts. 

(b) The State Government have taken 
action to terminate the leases prematurely 
as well as refuse renewal, wherever viola-
tion of mining laws have come to their 
notice. The lessees have gone to the Court 
and have obtained stay ordc rs. Inspections 
are being carried out by the concerned 
authorities under the mining laws. 

Issue of Licences to Natiomtlised Banks 
for Opening Nell Branches 

3798. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether he is aware that many 
nationalised banks do not actually open 
the ir new brancl1es even after obtaining 
I ic-: nces from the Reserve Bank for this 
pun . 1se : 

lb) if so, the reasons for this indiffe-
rerll at!itude of banks regarding opening of 
new branches and the action being taken 
in this regard; and 

(c) the State-wise number of licences 
issued fN this purpose which are lying 
pending \vith \'Grious nationalised and 
recngnizcd banks and since when these are 
pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 

(:.o) to (c) A statement showing State-
wise and i1 ~~ pula tion Groupwise number of 
licences/auti .,1r:satit 'IlS pending with 
commercial b nks as en 28-2-1985 for open-
ing branches in the c .' tm: ry is attached. 
The reasons for su.:-!1 Ia rge pc::1d ing licences/ 
authorisations wi1h banks r.re that a good 
number of authorisati·1ns under tbe branch 
expansion pn,grumme for the period April 
198;! to Mar,·h 1985 were issued towards 
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the end of the policy period. Besides, many 
of the centres identified did not have basic 
infrastr11ctural facilities. This has necessi-
tated identification and allotment of alter-
nate centres. With a view to expediting 

opening of branches at allotted centres. 
Task Forces consisting of representatives 
of State Governments, NABARD and 
Reserve Bank have been set up at each of 
Reserve Bank of India's Regional Offices. 

Statement 
State-wise & Pvpulation Group-wise No. of licences/authorisations pending with 

co,nmercial banks as on 28-2-1985@~ 

-StateH.Jnion-Territory Rural /Semi- Urban I Met ropo I i tan Total 
urban Port Towns 

Andhra Pradesh 379 37 416 
Assam 387 2 389 
Bihar 740 6 746 
Gujarat 262 38 300 
Haryana 70 10 80 
Himachal Pradesh 63 1 64 
Jammu & Kashmir 68 2 70 
ICamataka 236 55 291 

Kerala 116 22 138 
Madhya Pradesh 558 27 585 
Maharashtra 449 154 603 
Manipur 34 1 35 
Meghalaya 27 1 28 
Nagaland 15 15 
Orissa 219 12 241 
Punjab 151 15 166 
Rajasthan 493 8 501 
Sik.kim 
Tamil Nadu 132 38 170 
Tripura 28 28 
Uttar Pradesh 1434 45 1479 
West Bengal 866 119 985 
Andaman & Nicobar 1 1 2 

Islands 
Arunachal Pradesh 29 29 
Chandigarh 2 3 5 
Dadra & Nagar Haveli 
Delhi 1 61 62 
Goa, Daman & Diu 3 3 
Lakshadweep 
Mizoram 31 3] 
Pondicherry 1 1 2 

Total 6805 659 7464 

@; Based on allotments made upto :?8 Feb 85 and intimation of branches opened, 
received by this office upto January end. · 




